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MINISTRY OF EXTERNAL AFFAIRS
NOTIFICATION

New Delhi, the 28th March, 2007
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G.S.R. 256 (E).—In exercise of the powers conferred by Section 8 of the Diplomatic Officers (Qaths and Fees) Act,
1948 (41 of 1948, the Central Government hereby makes the following rules further to amend the Diplomatic and Consular

Officers {Fees) Rules, 1949, namely i—
1. (1) These rules may be called the Diplomatic and Consular Officers (Fees) Amendment Rules, 2067

{2y They shall come into Torce on the date of their publication in the Official Gazelte.

2. In the Diplomatic and Consular Officers (Fees) Rules, 1949, for Schedule, I, Clause 9 (Fee in respect of other

services), the {ollowing shall be substituted namely -~

Matter in respect of which a fee is leviable ScaleoffeeinUS$ (applicable out of India)
in Buro (will apply to Countries
where Euro is the currency)

Fee in respect of other services

9(A) “Othey miscellaneous atiestations, US$20 Buro 16
issue of civil certificates, notarial services

as per Consylar Manual, not {alling within

any of the ghove categories, registration of

birth and a copy of the entry”

Y(A) 1. “Auestation of documents for trans- Cratis Gratis
poriation of dead body of Indian nationals

10 India in all cases”
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9(B) Where Consular Officer draws up or . Cratis Gratis

- gassists in drawing up of any documents
serlaining to services mentioned al item
(A 1 above
(C) “Registration of death” Rs. 15 (or its equiv. in Foreign Currency)
For each certified copy of an eniry in the Register Rs. 15 {or its equiv. in Foreign Currency)
With the proviso that HOM/HOP may waive these
Charges at his discretion

[No. T-4330/3/2003]
P. M. MEENA, Jt. Secy. (Consular)

y Note : Principal rules published vide Notification No. 420-Con. Dated 8 November, 1949, Subsequently amended
by 1o
« (i) Notification No. GSR 1977 dated 14-11-1967
' (i) Notification No. GSR 817(E) dated 13-10-1976
(ifly  Notification No. GSR 326(E) dated 2-4-1979
(ivy Notification No. GSR 862(E) dated 1-11-1985
{v) Notification No. GSR 688(E) dated 15-10-1993
(vi} Notification No. GSR 712(E) dated 18-11-1993
(i) Notiﬁceztian No. GSR 912(F) dated 20-12-2001
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